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Shri T. B. Vittal Eao: There have 
been three major disasters, in 1954, 
1955 and 1956.  And  no  searching 
enquiry has been made, no Commis
sion has been  appointed  in India 
similar to the one appointed  in the 
United Kingdom.  We started mining 
coal since the year 1776. It is there
fore high time that  we appointed 
such a Commission. Let us not play 
any more with the lives of the work
ers.  In the interests of the min̂, 
for the development of this  mining 
industry and the  industry at large, 
and the interests of the country,  I 
therefore, commend my motion  for 
the appointment  of  a high-power 
commission to go into  the safety 
measures in the mines.

Mr. Chairman: Motion moved:

“That the question of appoint
ing a High Power Commission to 
examine the problem of safety in 
the coal mines be taken into con
sideration.”

of safety in coal mines is a most diffi
cult problem.  As a matter of fact, 
the number of accidents in coal mines 
far outnumbers the accidents that take 
place in other industries.  It  is  not 
only so in India, but it is so aU over 
the world.  From the statistics, how
ever, it is known that the number of 
deaths per thousand is much less in 
India than in advanced countries like 
America, England and other European 
countries.  But still I quite agree with 
my frî d that all attempts should be 
made to minimise the number of ac

cidents in the coal mines.
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BUSINESS OF THE HOUSE

Mr. Chairman: I have to make an 
announcement.  The  Speaker  has 
allotted the following time to the vari
ous stages of the Banking Companies 
(Amendment) Bill: —

General Discussion 3i hours.

Clause-by-Clause  Consideration
1 hour Third Reading i hour.

The Government Business will con
tinue up to 4-30 p.M. tomorrow, the 
21st December, 1956.

Private Members’ Business will  be 
taken up at 4-30 p.M. and  continue 
up to 7 p.M.

MOTION RE.  APPOINTMENT  OF 
HIGH-POWER  COMMISSION  ON 
SAFETY IN COAL MINES—Contd.

Mr. Chairman; We shall now pro
ceed further with the motion moved 
by Shri T. B. Vittal Rao.

Shri P. C. Bose (Manbhum North): 
It is a known fact that the problem

The recent happenings,  to  which 
reference has been made, are really 
deplorable.  In several mines people 
were drowned to death, in several 
other mines explosion took place and 
people died.  So this sort of accidents 
should, as far as possible, be minimis
ed by taking precautionary measures 
from beforehand-  At NewtoncWkhli 
I understand there was an adjacent 
biine which was full of water.  The 
people who were working on that 
side of the mine made a hole into the 
other mine which was full of water, 
with the result that water rushed in 
and drowned all the workers.  This 
is very strange, because in the mimng 
rules it is definitely stated that in any 
mine where work is carried on, test- 
holes must be continually made in 
order to kê away from the adjaĉt 
mine which may be full of water. 
That thing was not probably done in 
this case.  On  further  enquiry,  I 
understood that the manager did not 
know of the existence of the mine full 
of water.  In this way, negligence and 
lack of knowledge of mining account 
for some of the accidents  that  are 

taking place.

I do not agree with my friend that 
Indian geology is easy.  I have some 
idea of Indian geology and I can say 
it is not easy. It is very difficult  I 
have myself  seen  some  mines  in 
Orissa.  From below you will see that 
it is quite all right.  It wp  appear 
that there is no crack and it does not 
require any support  But suddenly, 
one day there will be a crack from
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behind the  surface  and  the  whole 
thing will collapse.  So,  it  is  not 
correct to say that Indian geology is 
very easy and so the accidents may 
be altogether avoided.

My friend  said  that  the  rescue 
station people did not rescue the men 
who survived after remaining in the 
mine for 18 days.  It is unfortunate 
that my friend does not know  that 
‘ the rescue rules really apply only to 
those  conditions  where  explosions 
take place.  They are not allowed to 
go to the mines which are  flooded 
with water.  They  have  got their 
masks and a particular dress to go 
into the Gas and rescue the people.
I went to the mine and saw actually 
the people who were rescued.  They 
were far away from the pit in a small 
area which was dry.  It was the duty 
of the mining men to pump out the 
water as quickly as possible and find 
out whether any  people  were alive. 
That  is  what  actually  happened. 
Pumping went on for 24 hours day in 
and day out.  The Chief Inspector of 
Mines and some other inspectors also 
were there.  I do not know how far 
the company co-operated with them. 
We have got a committee to report on 
it, and the report will be  published 
very soon.  One  of my friends is 
there.  What I imderstood was that 
tiiese people remained there for  18 
days without any food in a comer. 
They were able to survive, because 
there was compressed air.  Pumping 
,went on for 24 hours and when they 
saw light, they ran towards the pit. 
Some of the people working in  the 
pit picked them up and took them to 
the hospital.  In this way they sur
vived.  The rescue station people had 
no business and they were not sup
posed to go there.  It is no use mak
ing irrelevant charges against  any
body.  As a matter of fact, the Indian 
rescue station is said to be one of the 
best in the world.  Their  achieve
ments and their record are very good.
I was a member of it once, but not 
now. ^

I do not think the question whe- 
thra- the acddents took place  under
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the new inspectors or old inspectors 
is very relevant,  because  accidents 
take place as the mines go  deeper. 
Deeper mines become more  danger
ous.  In shallow mines the coal  is 
very very close to the surface,  and 
there is no accident there.  Go to all 
the railway mines in the Hazaribagh 
District, for instance.  There is no 
accident. Pukuria khad is just like 
a tank.  There is no accident because 

.  ttie coal is just near the surface. But 
when you go tlirough a pit  under
ground and go deeper accidents occur. 
It has been found that  in  shallow 
mines there  are  no  accidents.  In 
d̂ia most of the  coal  mines  are 
shallow.  Therefore they use naked 
lights.  There are no safety lamps. 
But when the mines . become  very 
deep gases issue out from  the  coal 
seams; there are pockets of gas and 
then explosions take place.  That is 
how accidents take place.  It is diffi
cult at the same time to know when 
these accidents will occur, because we 
do not know where these gas pockets 
are.  But still I quite agree that some 
sort of measures should be taken to 
study the whole question of safety in 
coalmines and find ways and means 
to prevent them as far as possible.

The I.L.O. has  got  a  perman«it 
prevention of  accidents  committee. 
They have got rules and regulations.
I think our Government also will take 
these rules and regulations from the
I.L.O. and  from  the  British  and 
German mines which are the  most 
advanced and equipped mines in the 
world and take such measures as are 
necessary to prevent accidents, as far 
as possible.  So far as this Motion is 
concerned, I do not really object to it.
It may be taken into consideration by 
Government.  But at the same time I 
xmderstand that new regulations lire 
under consideration  and  will  take 
effect very soon.  Those  regulations 
contain this sort of commissions and 
committees.  That should be given a 
trial at the same time.

Lastly, I quite agree with my hon. 
friend that inaction and inspection
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is the only means to minimise acci
dents inspection by  qualified,  com
petent men, not by high-power com
mission,  They cannot do  anything. 
It is the  competent  qualified  men, 
men of experience who should be ap
pointed inspectors and. they  should 
frequently visit mines.  They should 
be allowed to see every part of the 
mine.  I say this becaiise many ins
pectors are not allowed  to  see  all 
parts of the mine.  If there is any 
difficulty in some part of the mine the 
management fence it and the inspec
tor is not allowed to go there.  When 
the inspector goes away that part is 
opened and it is worked.  This thing 
happens.  Therefore, I  quite  agree 
that a full complement  of staff  for
inspection of underground condition
of mines should be  appointed  and 
there should be no question of eco
nomy in this respect.

With these words, I request Govern
ment to bring these  regulations  as 
soon as possible and later  on  see
whether this sort of  a  commission 
should be appointed.

TO :
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Power Commission on
Safety in Coal Mines

387a

 ̂  ̂  ^̂rf̂TT  ^

 ̂ ̂  t   ̂  ̂ %

?TT̂ t ̂ 3̂  ^ ?TT*NrH ̂JTrTT

^  ̂   ̂

^Rf n ̂  ̂  I 

5TR  % 5̂% ?ftT ^TT  ^

^ I

Shrimati Rena Chakravartty rose- 

Mr. Chairman: I am sorry.  There 
is no time now. I am calling the Min
ister.

The  Minister  of  Labour  (Shri 
Khandubhai Desai): I really welcome 
the discussion on this issue, and I must 
^y that I am as much concerned with 
any accident, major  or minor  that 
happens in the mines, as any other 
Member.

As the House is aware, it has been 
the regular policy of Government to 
appoint  imder the  law a court  of 
enquiry, whenever any major or even 
a semi-major accident  happens.  We 
have had, unfortunately, during the 
last two years, two or three mining 
disasters which were accidents.  One 
was a mining accident; the other was 
an accident due to gas; and the third 
recently happened in the last monsoon, 
but it had nothing to do vith any 
safety regulations in mines; it was 
due to heavy  rains, and the  flood 
water could not be channelised in the 
normal  course  in the  surrounding 
areas for storm water drainage;  so, 
the water rested in the mines, and the 
accident happened.  Even there, we 
had appointed a court of enquiry. We 
had also seen to it that the court of 
enquiry was associated with at least 
one or two Members  of Parliament. 
We were very greatly enlightened by 
the impartial way  in which  those 
enquiries had been conducted.

It was not a technical  or  formal 
enquiry that we  had instituted.  We 
wanted to know exactly how happen
ed, whether tiiere was  any  negli
gence on the part of our inspectorate, 
whether there was any negligence on 
the part of the employers to  carry 
o>ut the regulations, or whetl̂er there

were any defects in the existing re
gulations, and I may assure the House 
that  all  possible  recommendations 
were accepted.

As far as the  present  suggestion 
for the appointment of a high-power 
commission to go into the question of 
safety regulations is concerned, I may 
at once inform the House that I am 
not averse to it.  As I said,  I  had 
never been averse to it, though, many 
times, I had placed before this House 
the facts, namely that the total num
ber of deaths in India on an average 
in the coal mines was less than one 
per thousand, whereas in the  other 
countries, it was of the order of 1.5 
or 2. But I am not satisfied with this. 
It has been considered that mining 
is, unfortunately, a hazardous  occu
pation.  Whatever  steps  we  might 
take, unluckily  some  accidents  do 
happen.  But it is for the miners and, 
if I may say so, the employers, to see 
that they minimise these accidents as 
much as possible.

Though the regulations which are 
today in operation are very old—Shri 
Shree Narayan Das referred  to  it— 
they were revised from time to time 
from experience.  So they are not the 
old regulations, but are the revised 
ones, revised in the light of experi
ence gained.  Unfortunately, what has 
happened is that when we passed the 
1952 law, in formulating the regula
tions a very lengthy procedure had to 
be adhered to, which had taken two 
or three years.  But, as the House is 
aware, I have placed on the Table in 
November 1955 emergency regulations 
which come into force  immediately 
and will last for two years.  Most of 
the regulations which we contemplat
ed as proper regulations were incor
porated therein.  The  new  regula
tions which are  now  in  the  final 
stage, as Shri T. B. Vittal Rao knows, 
were placed  before  the  Tripartite 
Committee of the  mining  industry. 
They were all gone through thread
bare.  I could have promulgated the 
regulations immediately, but I could 
not do it under the law as they had 
to be published.  They were publish
ed in October after taking into con-
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sideration all the  suggestions made 
in that Committee.  It  is  already 
gazetted.  Now, I would have to wait 
for three months in order to get the 
objections thereto from the  various 
interests concerned.  I believe by the 
end of February or so, because the 
expiration of three months will be by 
the 15th February, those regulations 
will be finalised.

Now, while framing thos6 resolu
tions, every  interest,  anybody  who 
has got any knowledge about safety 
in mines, was invited to offer sugges
tions, and such suggestions were in
corporated.  The idea  was  not  to 
ignore  any  suggestions  made  for 
safety.  As  Shri  T.  B.  Vittal Rao 
knows, any  suggestion  which  was 
reasonable, and practicable  was  ac
cepted by us even though some em
ployers were not willing,  we  said; 
"Nothing doing even if we have  to 
commit mistake, let us commit  an 
error on the safety side’.  Even  if 
some more money has to be spent, we 
have got to do it as the life of himian 
beings is more precious than anything 
else.

So my reply to  Shri T. B. Vittal 
Rao when he raised this  point—the 
representatives of the miners on the 
Industrial  Committee,  Shri  Kanti 
Mehta and Shri Mahesh  Desai  al̂o 
pressed  for  a  Commission—̂ was 
and is that I am not averse to  the 
appointment of a High Power Com
mission.  But I would like to see the 
working of the regulations and  the 
vigilance of the inspectorate  which 
has now been accelerated during the 
last few months.  I would like to see 
how those regulations are carried out 
so that even if a Commission is ap
pointed, it CQuld study the working of 
the regulations not only as they are 
but also the administration and work
ing by the staff. Whatever safety mea
sures we may promulgate at any time 
would ultimately have to be adminis
tered by the staff.  This, as you know, 
is a highly  technical  subject,  and 
while framing regulations we  have 
seen to it that all the knowledge or 
information which any  Commission 
jn the West has was also taken into
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consideration. 1 would like to assure 
the House that we would not be found 
wanting in providing as much safety 
as possible for the miners who  are 
working undergroimd.  Here I would 
like to place before the House  one 
great difficulty which we are  going 
through, not only with regard to coal 
mines but also to mica  mines  and 
gold mines.  In the case of gold mines, 
they are very deep and the regula
tions tĥ e will have to be more dras
tic.  W^̂ ve dug up to nearly 10,000 
or 12,000 feet, we have had some rock 
burst.  Rock burst at a depth of 7,000 
to 8,000 feet can hardly be foreseen. 
Sometimes it happens and it is very 
unfortunate.  The deeper the mines, 
as Shri Bose said, the likelihood  of 
accidents is a little more frequent. At 
the same time safety measures have 
to be taken there also. As I said in 
the beginning, I really welcome  this 
discussion, because we would not like 
to keep back anything from the coun
try and the House or from the miners 
who are called upon to do one of the 
most hazardous work for the indus
trial expansion of the country, a Ad 
particularly now that we are expand
ing the production of coal  from  37 
million tons to 60 million tons, mor€ 
miners will be coming in, and more 
coal fields will be opened up.  It is, 
therefore, up to us to see that all the 
modem equipment and science  are 
Utilised to make the miners as safe 
as himianly possible.

Finally I may assure the House that 
the anxiety which has been shown by 
Members who have spoken regarding 
the safety of miners will receive our 
very serious consideration.  As I said, 
the regulations will be finalised  in 
the next couple of months  and  we 
have already instructed our inspec
torate to see that they begin acting 
according to the new  regulations— 
they might consider the regulations as 
formally legalised—although we  are 
going to finalise them very soon.  We 
should see how this is working.  I 
would not like to see the working of 
the regulations for a number of yeai*s 
or months, but even simultaneously 
some high power committee or com
mission may be appointed—̂ whatever



388i Motion re  20 DECEMBER 1966 Appointment o/ Higli-
Power Commission on
Safety in Coal Mines

3882

[Shri Khandubhai Desai] 

name you would like to give it you 
may give—and I cannot  say  when 
such a commission will be appointed 
because one would have to look into 
it further. But I am not averse to the 
appointment of some technical com
mittee or commission which may guide 
us and tell us wh:it further changes 
or amendments are necessary in tiie 
mining safety regulations.  I  have 
seen a rule that for putting in new 
regulations into effect, we have not 
got to go through the tortuous pro
cess of two or three years, but we can 
immediately put them in after giving 
a reasonable  time  for  the  parties 
about the amendments.  Even if it is 
necessary to make urgent amendments 
to the existing regulations, I would 
have no hesitation to come before the 
House to amend the original law.

With these few words I hope  the 
Mover as well as those who supported 
him will be satisfied.  I will take all 
precautions necessary to see that the 
safety of our miners, who are doing 
one of the greatest national services 
and who have undertaken one of the 
most hazardous jobs, are safeguarded 
by us as much as is humanly possible.

Shri T. B. Vittal Rao:  I will take

only one minute.

Shri  Tek  Chand (Ambala-Simla): 
Could the hon. Minister give  some 
broad indication as to the nejw safety 
devices that are intended to be adopt' 
ed?  I want just some broad indica
tions.

Shri Khandubhai Desai: I have got 
about 180 or so regulations and they 
are in. the Gazette.  If you so desire, 
I will ask my Ministry to give a copy 
of that to Shri Tek Chand.

Shri Tek Chand: I am very grate
ful.

Sliri K. K. Basa (Diamond  Har
bour):  Invite him to tea and discuss
it with him.

Shri T. B. Vittal Eao: I am very
glad that the hon. Minister has given 
an assurance that he would not wait 
for the working of  the  regulations 
before the appointment of this Com
mission.

Shri Khandubhai Desai: I will not 
wait.

Now, the discus-Mr. Cliaimuui:
sion in concluded.

19.02 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday,,  fh« 

21st December, 1956.




